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o .A .No .2/C3 

CORfl 	(i) Hon'hle £r. P.H.Trivedi (Vicc Chaizman 

(2 	Hon'blo r. r. Pj'.:oshi 	(Oudicial 	m5r 

The learned counsel for the parties are precert. r'ir . .V. Shah 

for the responcent files an additicna. sot UI affidiit. The same 

is taken on roord • It is stLed at the bar that the mattes is row 

cuite ready for final hearin . The case is adjourned to 1st October 

14—C-06. 	1926, 
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O.A./256/86 

CORAM : HON'BLE MR. P.H. TRIVEDI 

HON'BLE MR. P.M. JOSHI 

.L. I 	I • J. fl  ' 	
I 

..• VICF CrAIRMAN 

JUDICIAL MEMBER 

The learned advocate for the  applicabt has made a 

statement on impugnea order dt. 7.11.'85 reaar3ing 

the transfer, has a1reay be AV9 effectea.Accorinq1y, 

the e is now no cause to he 5ec-ided as it has become 

on,lbis case is disposed of with no orer 
as to cost. 
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